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CLNTRL RD'l IJ 16Th r.TIJE fl IBUNAL 

EAJGrLORE 

DATED THIS THE 29th JAY OF JULY, 1987 

Presont : Hon'ble Sri Ch.FtamakrishnEl Rao 	Vmher (j) 

Hon'ble Sri P.Sriniva5an 	Vlember (A) 

A.Hu.1374/86 & 1428 to 1431/36 	 * 

S.B.Patil, 	... 	in 1374/86. 
Nat anal Clerk, 

O/o the Additional Chief 
Mochanjcal Engineer, 

Rly.Jorkhup, South 
Ceni U Rily, HUbli. 

kotria Stephen, 	 in 1425/36. 
trial Chck.r, 

kkchine :hop, 
Railway Jorkshop, 

SC Rly, Hubli. 

Jijaya bhacirath Rao Satticeri 	in 1429/3f 

Material Chocker, FunJary 
Shop, Raily 'urkshop, 
Sc Rly, Hubli. 

Fançaswamy Bandom, 	... 	in 193J/35. 
Material Chokcr. 
Paint Shop, S:ilway Jorkshup, 
SC Rly, Hubli. 

B.Prabhakara, 	zs in 1431,133. 

Material Checker, 
Vaid iJurkshop, 
Rly Jcirkshop, 
SCE1y, Hubli. 	... 	Mpplicnt 

( Sri 	•.. 	Jvocit ) 

1.Tho Onoral Managr, 
South Central Filway, 
S cu fl. e r ab1 u. 

The Additional Chief iechancil 
Encineer, South Cantral Rly, 
Rly, Jorkshop, Hubli. 

P.Sivarn, 
Senior Cl2rk, Yard Shop, 
South Central Rly dorkeho, 
Hubli, 

\i .M .OuncdJharan, 
S3nier Cl .rk, 
Carriaqe She , 
South Contral EU.' Jarkshop, 
Hubli. 

1\J.Xivir, 
Airoma Operator, 

Planninc Officer, 
5 uth Central Railway JurklEhap, 

Hubli. 



I  ) 

CENTRAL RDMINISTRATflTRTBUNL 
BANGALOE BENCH 

Commja1 CompleX(80A) 
Indira Nagar, Banga1ore.8 Aopl Ic 3nt 1374/86 (Ti 

Applicant (w.p. 	) versus. 	Respondent 	sit 	cntr1 
To 	

39F'/4 	
Cner1 curdr3ba (ndhrz rdes1 

rO/t 'nc4  Ljoc 
on the file of Hon'ble High Court Pf 

arnataka, banoaiore tnsrerred to this Tribunal under Section 29 of the Administeative Act, 19859  and recistered in this Tribun 
the Bench on 	0 

2. 	
Your are directed to appear on the aforesaid date at 1O,3D Apj 

 failing which further procajin 	will be-Thald in your absence. 
By Order of the Trina1. 

N 	
( Sectkon Officer) 

Judjcj1  td 	th,-4u0_ust 86 
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5. :J.Naaaimhu1u, 
Hjad C1.rk, Yard Shop, 
South Cntral Ily Jerkshop, 

Hubli. 

K.Barnabas, 
Sonior Clark, 
E3csic Training Cntr, 
South Cuntr1 Fly Jorksftp, 
Hubli. 

R.H.uiai, 
Stnior Clark, 
Tim D1fic, 
South Cantral Fly jolkshap, 
Hubli. 

.K.Bellary, 
Sanior Clark, 
Foundary Shop, 
South Control Fly Jorkshop, 
Hubli. 

1O.[.T.Chitragar, 
Sanior Clark, 
Smithy Shop, 
South Contrail Fly Jorkshop, 
Hubli. 

11.Tho S;.crotairy, 
Fly Board, 
Fly Ehavon, 
Now Delhi. 

12.Chiaf Porsonol Offi;or, 
Ho0dqucrtars Offica, 
P:rsonal Branch, 
Socunderabad. 	•.. 	 Rasponciants 

( Sri.Sroairanc2iah 	•.. 	.h/ncLa } 

haaii applictions hvo com up baforo the court today. 

Hon'ble Sri P.Srinivaian, Membor(A) made the following 

OR JER 

All thae applications which erigintad as 	bufore 

the High Court of Karntaka iniol'ie common issues and they are, 

thurfciia, dispocad of by this common ardor. 

2. 	The applicants were appoint3d as Khalasis and Laiskars 

in the South Control Railway ('5CR') on tha fol1ewinc datas. 

L 
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Khalaoi 	L.skr 

S.B.Patil 	13.11.59 	24.12.76 

Kotha Stephen 	15.11.62 	15.3.77 

J.E.Sattiçeri 	10.5.75 	21.5.77 

8.Ranqaswamy 	2.12.75 	2.11.78 

E.Przibhakara 	1t.9.70/15./15.i.1970 

Threaf't3r all of tham wurn promotod as iatsrial Check rs batwen 

1.3.78 and 1.4.31. Pppljcant in 4.ao.1374/86 was furthor promoted 

as latorial Clerk on adhoc bnis on 14.10.80. RespondiantF 3 to 10 

were appointed as Rhalasis on various dates from 1 .5.1954 to 

5.10.58. They wara also appointed as Laskars on various datas 

botuieon 5.10.52 and 3.3.72. One of bhsm rNcived furthar promo-

tion as Juniro Clrk( 'Jo' ) - a post carrying the sarno scale of 

pay as Piatarial Clerk 01 18.1.69, four on 1.4.1971 and rmairiing 

four in 1972 all on ad hoc basis. Their promotion Laino in excoss 

of tha promotion quota of 33 1/3 put cnt they weie treat d as 

ei hoc uvon though thoy had passud bh roowisito soloction tost 

bafuro such promotion as JO. They wets treated as JO on ad her 

basis till racular appointeus from the direot rooruitment oucta 

became availabla. Subsaquently by an order dato 14.8.81 

(iinnexure E), tha Hcadquartors Off'ioer, 3CR agreed to rogularise 

the appointment of the ruspondents in thsir posts as .JCs. 5 of them 

were adjusted against promotion quotas from 1972 to 1931 and the 

rernaininc w wuli to ba adjustad in future promotion .3nciaS to 

arise theruaftr Mnnexure 0 arid C). However, for the purpose 

of seniority they were recPoned to have become regular JCs 

w.e.f.1.3.1976(JflnsXUro F'). Tho applicants complain that since 

they wero promoted on repular basis from the pests of Laskar to 

posts of MaLarial Checker, tha respondents who were promOted 

dir ctly as Junior Clerks only on an ad hoc bseis but had not born 
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pronotd to the intermodiata poat of 	tonal Cheker (eithr 

ad hoc or reculanly) could not have bean regulanisad as Junior 

Clarke bofore them (applicnts) nJ (joen aanionity in that 

gr;l le from 1.8.1975. They want us to cuash the orders at 

Annoxure C & F to which we hav made reference above. 

:nj 111.41aray6na '3-aamy, learned counsel for theppliconts, 

submitted that rosson Jents 3 to 10 were promoted as JCs in 1972 

and aanljor on a purely ad hoc basis. After 1972, in 1978 the 

avenue of promotion of class IJ employees was altered. They hod 

to become Material Chockars first and only thereafter could they 

be promoted as ilatarial Clerks/Junior Clerks. The applicants wore 

promoted as Material Checkars on a iouular basis botwe n 1973 and 

1930 but not respondents 3 to 10. The propar thing which tha 

i usponJonts should hove done was to consider respondents 3 to 10 

for prornotien in the first place to the post of Material Checkers 

an -I then to pea te cf iaterial Clerks/Junior Clerks which were 

equivalent posts. Cy regulanising the respondents in the posts 

of IC, their ad hoc services in that post hod been ta1n into 

account and the recolor promotion LOOSiVad by the applicants to 

posts of Material Chackors had been ionored. tJhun the avenue 

of prorTletion)chalt was introduced in 1973 Respondents 3 to 10 

ware still Class IJ cf'ficials, thaugh officiating as Junior Clerks 

on ad hoc basis. Ha, therefore, pleaded that the orders rsgulani— 

cino respondents 3 to 10 in prornution vacencics of Junior Clerks 

which arose from 1972 onwards and cluing them seniority as if 

they wore regulanisad from 1.0.1976 deserved to be quashad. 

Sri i1.Sro.;iancaiat, lsernai counsel for the rosaononts, 

sub:ni.tted in the first lco that respondents 3 to 10 wero senior 



, 

to the 	:ljcant in the crada cf I h:lasis hcivinq been dpGint9L 

in •th-t gi,-LA@5 sveral years before the applicants. Thi rospon—

dents were rornoted as ICe as arly as 195, 1Y70, 171 end 1972. 

They were promoted only after they had passed the no::5aLy 

selection test. Since direct recruits from the Railway Service 

Commission ucto not available and the posts of ICe harl to be 

filled uje, rasponknte 3 to 10 wale promotod on an ad hoc basis 

with a tacit undarstanding that they would be i'eulariaeU uiainst 

regular vacancies arising in future. Therefore, the question of 

their being promoted as rtorial Checkers under the new avenue 

chart of 178 did not arise. Jhat the respondents 'Ii1 & 12 

did lu,,as to raculerise these raspondonts, who were otherwise auly 

qulified for promotion, in the posts of ICe as and when prarnotion 

vacancies ares: b twann 1u72 mi 1981 an:: subsequently also. Th:j 

position stated in Annxuru F to th 	plicatien rogularising the 

aplicants from 1.8.1973 has since been itei ad. Thu Headquarters 

office of the South Central ailway had clarified subsaLuently 

that the respondent 3 to IU stood recularised only from 14.3.81 

and not from 1 .8.73, Therefore the gricv:ncu raised in the 

a -  plication uqainet their reqularisution from in earlier date 

i.u. I .d.197i5 did not survive. Sri 5reuranc:aiah, further 

urged that irrespective of their date of regularisation, 

respondents 3 to 10 having bean senior to the applicants as 

Khalasis and having passed the qualifyin best for promotion as 

JC in 1972 and earlior, they would reortainly have to rank senior 

to the applicants ii thu grade of JC/Matorial Clerk. 

5. 	Having heard counsel on both sides, we aiT of the 

oliinion that prayer (a) in application No.1374 of th33, and 

Nec. 142 to 1431 of 136 no loncor survives for consideration 

because the Jatw of racularisation of respondents 3 to 1J has 

since boon changed to 14.8.1981. Ia are also of the view that 



the applicants can have no crievance against higher seniority 

hainc ciicn to ronacndent,: 3 to lu in the nrae of Junior Clerk' 

Material Clark Lacaus 	11 the ieopundents were senior to the 

applicants as Vhalasis, had passed the selection for promotion as 

JCs as early as in 1972 and before and were aromoted as jCs 

(though on ad hoc basis) in 1972 anP earlier on that basis only. 

3. 	Tharo is onu mcr prayer in 	. oa  1 1  .1428 to 1431/8 	nTi 

that is, that the uveue chart(Mnnexure (j) should be quashad. 

ecordinq to this avenue chart which is said to have been broucht 

out in 1984, two channels of promotion were provided fur persons 

workinc in class If posts ie., to the post of Junior Clerk dirastly 

as well as to the lower post of ilaterial Checker. The avenue 

chart of 1978 referred to earlier had, on tia other hand proviaad 

only una channel of promotion Ic., to the post of loterial Checker 

ftar which only 1psrscn could become Junior Clerk/Material Clark. 

According to the venue chart (Annexura 0) ef 1984, a class If 

official with 3 years of service could be considered for promotion 

as Junior Clerk while a IThteria..l Checker who had to put in five 

years of service in that grade could only be promoted as a Matetial 

Clerk— a post in tie s:me scale of pay as Junior Clerk. Material 

Checker being a promotional post for a class hi official, to 

stipulate a minimum of 5 years' service for Material Checker as 

against only 3 yers for class If officials for promotion to the 

same scale of pay was discrimintory. Then the matter was herd, 

Cii il.Narayanasweny explained that so far no cause of action had 

orison to tKefapplicanto as a result of this amended avenue chart 

at Annoxurn 0. uc, therefore, do not Jeal with this ground. The 

aoplicants will b at liba ty to come up to this Tribunal if and 

when they ar adversely affoctad by the opartin of this ave -tue 

chart. 	Th 



CENTRAL ADcINISTATIVE TR1EUL 

BANG-LORE BENCH 

Comnercial Compl.x(BDA) 

Inóiran8car 

Ban9aloue - 560 038 

ApplicatIon No; 

J.P. Ncs. 

Shri S.B. P3til & 4 Ore 

To 

Dated : 

1374/*. & 1428 to 1431(T) 

3913/84 & 4345 to 4348/85) 

PecnentB 

V/s 	The GM, SC Railway & 11 Ore 

Shri M. Narayanasuarny 

Advocate 
$44 (upstairs) 

Vth Block, Rajain;ar 
Bangalore - 560 010 

The leneral Manager 
South Central Railway 

Secuc'erabad (A.P.) 

The Atitional Chief Mechanical 

Engineer 
Railway Workshop 
South entral Railway 

Hubli 

Shri P. Sivarn 
Senior Clerk, Yard Shop 
South Central Railway Workshop 
Hubli 

Shri V.M. Gangadharam 

Senior Clerk 
Cairiaye Shop 
South Central Railway U.brkshop 

Hubli 

Shri M.V. Xavier 
Adrema Operator 

Planning Officer 
South Central Railway Workshop 

Hubli 

Shri V. Naresimhulu 

Head Clerk, Yard Shop 
South Central 	Railway 

Workshop 
Hubli 

Shri S.B. Patil 
Material Clerk 
Office of the Additional Chief 

Mechanical ErLeer 
Railway Workshop 
South Central Railay 
Hubli 

Shri Kctha Stsph.n 
Metarial Checker 
Machne Shop 
Pa iluay Workshop 
South Central Railway 

Hubli 

Shri \Jijaya Bhagirath Rao Satt1eri 

Material Checker 
Fourary Shop 
Railway Workshop 
South Central Railway 

Hubli 

Shri Rançewacny E34am 
Maeriel Checker 
Paint Shop, Railway Workshop 
South Central Railway 

Hubli 

Shri B. Prabhakara 
Materiel Checker 
Yard Shop, Railway Workshop 
South Central Railway 
Hubli 
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Shri K. Barnabas 
Senior Clerk 
BaBic Traininq Centre 
South Central Railway Workshop 
Hubli 

Shri R.H. Wj 
Senior Clerk 
Time Offic• 
South Central Railway orkahop 
Hubli 

Shri K.K. Bellary 
Senior Clerk 
rour- ry Shop 
South Central Railway Workshop 
Hubli 

Shri G.T. Chitragar 
Senior Clerk 
Smithy Shop 
South Central Railway Workshop 
Hubli  

17, The Secretary 
Railway Boarl 
Railway Bhavan 
Now Delhi 

The Chief Personr..l Officer 
Headquarters Office 
South Central Railway 
Secunderabad (A. P.) 

Shri M. Sreerangaiah 
Railway Avocat. 
3 0  S.P. Buildings, 10th Cross 
Cubbonpet i1ain Roaø 
Bangalore - 560 002 

Subj cot 	SENDING COPIES OF ODEH PSED BY THE BENCH 

Please find enclosed hersuith the copy of OPDER PASSED by this Tribunal 

in the above said application on 	29-7-87. 

DEPuT REGiSTRAR 
(JOJICIAL) 

Cool : As above 
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CEFTRAL 	Y'r', ISTF:MTXVE TF IFUNAL 
EA CLOFE 

JTJ T'E THE 2th DY F 	LY, 137 

Prent : Hon'bls Sri Ch.FErn:krjt-nc Fae 

Hen'bl. Sri P.Srjnjvan 

iemr () 

MemLer (A) 

S.B.Patil, 

1ater.ja1 Clerk, 

0/o the A4ditirna1 Chier 
Mechanical Ençineer, 
Rly.Jorhop, routh 
Csnti]. Rily, HUbli. 

2. Fatha Stephen, 

Ila

P1atrial ChcLr, 
chjr1e hop, 

P.i1way 'Jerkshop, 
SC Fdy, Hubli. 

s in 1373/3. 

as in 142 /85. 

\Jijaya 8hacjrEth Rao Stticri. 	in 14.23/ 
1atria1 Chcer, FLunidry 
Shop, Failay crhop, 
Sc Fly, Hubli. 

Fan 	wmy Bandam, 	... 	in 13J/35. 
11terial Chckr, 
Paint Shop, Filuay Jorkscip, 
SC Fly, Hubli 

E.Prabhakara, 
iatrial Chckr, 
Y,rrj iJorkshp, 
Fly erkshp, 
SCf-ly, Hubli. 

( Sri l.rayanar-y 

..s as in 143i/(35. 

S.. 

'Jcte ) 

Appi i C fl t 5; 

1.The Ccneral Mançr, 
Scuth Ceitral F.iliay, 
Scun rab 

The Rddit1jnal Chjf Mihncjl 
Encinr, South Central Fly, 
Fly, Jerkschop, Hubli, 

P.Sivam, 
Senier Clerk, 	Yard Shop, 

• South Central Rly Worksh.p, 
Hubli. 

If, 	 4. .M.Cangaharan, 
- 	• Seni.r Clerk, 
J Carriage Ship, 

South Central Rlv 	LAIerkshop, 
•• 

 
Hubli. 

5. M?V.Xavier, 

Adrema Operatar, 

Planning Officer, 
South Central Railway WrkIh.p, 
Hubli. 
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5. J.!1aict1ulu, 

	

H 	Clrk, Yard Sh, 

South Cntral Ely Jrkhop, 

Hubli. 

K .Ern?b, 
Senier Clerk, 
ELic Trininq :rntr., 
South Cntril Fly Jsrkh1p, 

Hubli. 

P.HJi, 
Senior Clark, 
Time [tfice, 
South Cntral Fly 1orhop, 

Hubli. 

)..Fellry, 
Thnir Clark, 

Founury Shor, 
South Cintril Fly Jorhop, 
Hubli. 

10.1 .T.ChitrcEr, 
Sanior Clerk, 
Smithy .hop, 
South Centril Fly Joikhop, 

Hubli. 

11.Th 	•citry, 
Ely Eord, 
Fly EhJan, 
New ihi. 

12.Chi? PrEcinl Offi.r, 
Hqu-rtetF Cffice, 
Ptronl Ernch, 
Scundb. 	 • . • 	 F: 	n nt 

el 

( Sri 1.Srr:nCiEh 	• . A IV r C 	a) 

Th 	1lic;t iar 	h'i (LiC U 	 th 	cowl t toy. 

Hn 'ble Sri P.r jij\Jcccfl, iotor(A) ma 	the ftllocinç 

0 R J C F 

All these applic3tions which oricincted as JJ.P!. tf'cie 

the Hiçh Court of Karnataka involie common issues and they are, 

ther.for., disposed of by this commen order. 

	

2. 	The applicants were aFp.inted as Khalasis and L5kars 

in the South Central Railway ('5CR') on the roll.wincd dates. 
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Vholai 

- 	 S.F.Ptil 	13.11.3 	2.12.76 

otha Stbn 	15.11.52 	15.3,77 

J.E.Stticeri 	1J.3.75 	.77 

E.Ranc.a5w2:ny 	2.12.76 	2.11.73 

E.PbhaaIa 	1t..7J/15./15..i9?J 

Threft•r all of tham wr& romt'd a 	"atsrial Chcrs btwn 

1.3.73 dflCi 1.6,31. 	ljC2flt in 4.'.137+/83 w-s furtr romotd 

a Mtarial Clerk on dhoc bai! on 14.13.90. E 	nde.ntt 3 to 10 

ur a a-- oint EA as Khalosi on v,-.r ious dts, from 1 .5.1Y5. to 

5.10.59. They wia also arainLad as LaaIs on Vrious 3t4s 

botasan 5.10.52 and 3.3.72. One of thm rcjjd furth i pro mo- 

tion as Juniro ClI( 'Jo') - a ost cit/inc 'Lhc 	scale of 

pay as ataria1 Clork 01 18.1.5, four on 1 • .i71 anu Inininc 

four in 1972 all on ad hoc bi-j5. Thjr [tOotjOn Ljn in acss 

Lf the ..ronotjon quota of 33 1/3 p r cnt thay ui iz ti&t 

am hoc von thcuçh they had passd Lhj r acuisite eltCtiofl tEt 

h?ore sucn 	.notion EF JO. Thay ware tie tad or - 	ad hoc  

L sjs till r-cular a1kcJjnts from the duroat rerruitn mt cucta 

Eam availn.blr. Subraauantly by an ordar dat 	14.5.31 

(-nnaur E), the ma:icurtors Officer, 5CR acred ta xaulris€ 

the 	ojnLm.cnt of tho rt 	onda-nts in their cat as 	S of tham 

asre m-mjustad 	cinmt promation quotas fron 1372 to isai 	Lh 

remaininç e were to be adjustc in future ioTnoticn 	aflCias to 

arise thercaftr (/nnexurs 3 and E). Hmwejer, fr the purpose 

of seniority they were reckoned tc have became raçular JCs 

fff ) 

	

	w.e.f.1.3.1976(AnnxuFe F). The applicants complain that since 

they were promoted on regular basis from the j:ssts of L3skar to 

Aga 	
posts of Material Chtker, the respondents who were plombtad 

diraetly as Junior Clerks only on an ad hoc basis but had not been 
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ro ot 	to thu j 	rmodi 	o t o f 	iri.1 Chcr (ithr 

cd hoG or rocu1r1y) ccu1 nut hie b n r u1-ii 	r]unior 

Clcrk! hLfre them 	1ic-nt) cn 	iien 	niority in Lht 

c r ~I iw from 1.B.17. 	The,' .nt u 	tu cu--h th 	or ii 

Annexu: s E & F to whjc we 	n 	r f,:: 	bcje. 

3. 	 I 1 . r'na iLny, 1rno ccui1!1 fri the 	1icnt5, 

ubnitted tn t i einn 	ts 3 t r, 10 .ie 0 	rnct3d 	] C 5 in 1072 

aind ar1iaI on aj huIl/ a A Lmc biE. 	, f'tr 	1,72, in 1973 the 

of :unotion of c15 IJ en lcyai-;s aa 	1te:ed. 	Trev h 

to bcon 	i1 h'cLaI e fii et nd only 	 C :uld thoy 

ICtG- cc :'teriu1 C1ers,/Junior L1I 	• 	T h e c 	1iGflt5 	ots 

Thtria1 Chac 	rs on a ruir b. ci' 	:n 103 n'J 

13J but not re onhnt! 3 to 10. Thai ro-r thinc uhjLh the 

rc onants shculd hv h 	w 	to coeji 1 	ondi t5 3 to 10 

fir rcmtion in the fixt :1-re to tLo c t of 'tria1 hcHrc 

an 	thento oa ts if 	t,ria1 L1::/cniGr L1:x c which were 

euiva13at 	its. 	E- y rcçui i 1h)c 	ho r 	ants in tho .uts 

of 3C, their dd hoc 	ricos in tb t at hO La an taLn into 

accc;unt and the icu1:r 	tion rccEio 	by tb Lj 1icnt5 tu 

cst. of ktat id I Chaackrs h d Len jinx ed. 	Jhan Lhe 	Jenue 

cf rantiin)chait u 	intraducad in 1i7. 1c unhants 3 to 10 

wateti11 	IJ affc1s, thu ha afficiatirb a-s Junior Ciars 

o:i a hiac 	Hc, thrfnre, 11ed-:- Lht th urTc rorulari— 

sinc re1undent 3 to 10 in i umation v;cncirs of Junior Clerks 

which arese from 1972 enwrJs an'J LiJiflc. then Eunicrity as if 

they were rec,ul.rised from 1.8.1075 dwEerved be be qusha. 

4. 	Sri M.Sr inih, lsuind counsel for the reonnt, 

~,''submitted in the first jlece that resondents 3 t. 10 were senier 

i 



to the 	1jrit j the c r Je c.f i halcj5 k hvinc bean a'ojnte 

in 	-'t or 	5 •'er-1 yai 	L fci e the 	pr1ic:nt, 	The rao-.- 

ant were reyot 	1C a 	rly a 193, 17J, 171 •n 1972. r  

Th 	e 	9 d only L f e r they hz 	1a:d the 	c ro ery 

5Hlction tt. Sic direct reoru1t 	froi the Railway Serolc.e 

CoiE5icn wei e not avail tls nd the 	of 1C had to be 

fi1ld u, I 1 crj, mr,t E 3 to 1J wte 	rcntod on an ad hoc bais 

with a tit uda:t dinc that they would be racularied acaint 

I cul-ir vcc 1 	i iinc in future • Thaivfoie, the ouet ion of 

thiir beinc raat r Ls rterja1 hc 	under thj nw a'inue 

hait of 173ji nrt ;rie. 	Jh1t tht 	1 7 2 1 11 & 12 

did wa5 to r ularie tro r 	r-t, Who tare athrwie uly 

qLJl1f1ed for Lrcancti&n, jr-i the ot5 of 12F a E and when romotiun 

voaiciar aIca Leten 172 and 131 an: uLoenuantly also. Th 

oition F ttd in Annxur e F to th R a rliL-atjon racuiarjojnc the 

apy- licantE from 1.3.197 	h:a ine Leon :lterd. The Headquaiter 

office f tha South Cartral ailtaay han ilarifien 5ubcuontly 

that the I aF f aTdent 3 to lU Etood reculario 	only from 14.3.81 

and not from 1.3.73. Tharafere tta critace raied in the 

cJicatloncaint their rarulartjnn from an earlier date 

1,3.1976 djd net survive. 	r 	3 :ecrncajah, fuither 

ui r cd that ii 	e etive of their date of rulariation, 

runrts 3 to 1 J havinc La n cn r to the ..L1jcnts as 

Vhalasis 	h'-iinc 	-ed the qua1ifyin tist foi promotion 

JC in 1972 and orlior, they would 	rtainly have to Iaflk sonior 

to the applicants ii the çrade of JC/1ateria1 Clerk. 

5. 	Havinc heard counsel on both sides, we are of the 

i u 
opinion that prayer (a) in application No.1374 of 1985, and 

iis. 1421 to 1431 of 1985 no loncer survives for c.nsierati.n 

because the date of reularisati.n of respondents 3 to 13 has 

since been chanced to 14.8.1981. is are also of the view that 

I 



) 
- 

alicnt 	can 	hvo no ri i 	çir5t 	hiher 	riarity 
tho 

to 	ondnt 	3 to 	13 	in 	th 	cre 	f 	urior 	Clrk/ 
Linc 	cjn 

rrjal 	Clcr 	c. ue 	li 	the 	i 	nan8nt5 	were 	onior 	to the 

a 	Fh11ai, 	h d 	ths 	lect ion 	for 	onotion as 
,Ff1icnt5 

ICE 	as 	earl! 	in 	172 	cn11 	hofore 	an 	re 	umc.teá 	i 	15 

(thuçh c. n 	l hoc 	b;Eis) 	in 	172 	am 	5r1ier 	on that 	
basis 	only. 

Thx e 	i 	cn 	rnre 	prayer 	in 	A;o.142B 	to 	1431/33 =nd 

that 	i, 	tht 	t"--,e 	 should 	he 	oUaEhd. 

c 	criinc 	to 	this 	aveaua cht which 
i 	said to 	have hoen 	brouçht 

ut 	in 	19341 	tu: 	chnnals 	of 	
F i ovied 	for 	r5on 

workinc 	in 	L15 	If 	pts 	i 	., 	to tho 	vast' of Juniot 	Clerk 	ditot1y 

wl1 	o 	o tho 	Icuor 	kot 	of 	ateIi 	1 	nr. 	The 	vanus 

hrit 	of 	1978 	r 	fr r ad 	to 	.rlier 	had, 	on 	th 	other 	hn3 	çrovi3d 

only 	un 	c,,nei 	of 	:i umotion 	i. , 	to 	tho 	kc.t 	of 	'i&teri 	1 	Chc 	r 

.ftaI 	whiL h only 	i 	on 	( 	uli 	I ann 	junior 	Citk/atCt1El 	Clark. 

Ac 	.uinc 	to 	j eriu T 	an-rt 	(A:,OJr 	C) 	ef 	34, 	a 	rls 	IJ 

ffjri±l with 3 	IF, 	cf 	ervicn 	onuld 	Lt 	canidetd 	for 	
reniotien 

a5 	Junior Clark ahile 	a 	Mattj1 Chc 	or 	who had to 	:ut 	in 	five 

of 	ervice 	in th-.t 	çrd 	c:oul 	only 	to 	r.autad 	as 	1Ltati2l 
yoaLr 

Clr — a 	pcLt 	in 	to 	no 	rl 	of 	ay 	Junior 	Clerk. 	terial 

Chc!r 	hoinç 	a 	kronotiCnl 	ust 	for 	a 	ola 	13 	official, 	to 

tiul&to 	aminium of 5 	i' 	or vice 	for 	Cater i21 	Chacket aS 

zCainrt 	only 	3 	yalE 	fcr 	cla 	1.1 	o ffirial 	for 	kIanetofl 	to 	the 

me 	c -le 	of 	pay 	was 	isorinintorY. 	Than the rnctter 	was 

ri M.NurayaflSY 	explained that 	so fat 
no rouso of action ha 

to tHLpklicant5  as a result of this amndad avenue chart ari5en 

at Annoxure 0. 	uJe, 	therefore, 	do not 	ea1 with this cround. 	The 

i\ 
applicants will be at l.tb rty to come up to this Tribunal 	f an 

when they are adver58ly affeLteaJ by the operation of 
this aienus 

chart. 	m 


